
(b) The activities durir)g the, 
~eciaJ week inc;1ude meetings, 
petitiorls 'and Jettel'S regardmg 
these prisoners In order to focus 
attention on them. Government 
of India maintains that various 
Indian laws con tain adequate pr0-
visions for safe-guarding human 
rights. 

Pha8ed Program.me for Track 
Renewal 

553-A • SHRI SANAT KUMAR 
MANUAL 

SHR{ BASUDEB 
ACHARYA: 

Will th~ Minister of RAIL-
WAYS be ple~sed to state: 

(<l) whether traek J enewals h'we 
£'lllen inte arre"n oVl"r the ric-
cl.clcs; 

cb) ",ha .. is the tot<ll kilometres 
of track route of the Indian Rail-
wav~ and how mue1) of it Ins been 
rerlcwed and is expected to be re-
ne",pd upto the end of I g8 1-82 ; 

(c) whether in view of the in-
cr.::asc in the number of introduc-
tion of new sllp~r-fast trains, Rail-
ways have framed a [-hased pro-
gramme of the rme",al of the 
balance of the track route; and 

(d) if so, the broad outlines 
thereof ? 

THE DEPUTY MINISTER 
IN THE MINISTRIES OF 
RAILWAYS AND EDUCATION 
AND ,SOCIAL WELFARE AND 
IN THE DFPARTMENT OF 
PARLIAMENT AR \' AFFAIRS 
(SHRI MALLlKARJUN)': (a) 
The arrears of sanctined track re-
newals as on 1-4-1981 werc:·-

5482 Kms. primary 

I 534 Kms~secondary 
2987 LS-8 
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(b) The total route kms. on 
Indian Railways as on 1-4-80 was 
60,933 ktm. Renewas . are pJa~ 
on age cum condition basis and 
Wo~ks ~r~ carried qut according to 
avatlablhty of funds and materials. 
It is expected that in the year 
1981-82, about 1200 kms. of pri. 
mary renewals and 300 kms. of 
secondary renewaL would be 
achieved. 

(c) Renewals of track are pro-
grammed yearly on age cum 
condition basis and to meet the 
ch~n~ing requirements of traffic. 
TIllS IS the sta'l(lin~ practice on the 
Railways. . 

((.1) The Sixth Plan (1980- 85) 
provides far an outlay of Rs 50 0 
crores lnet) for carrying out [rack 
renewals. The progress so far has 
been a sunder: 

1980-81 Outl<ly R5. 70 crorcs (net) 
880 Kms. prim?ry; and 
2 I 6 Kms secoud?ry. 

1981-82 Outlay Rs. 1 IO crores 
(net) 

1200 kms. primary; and 
300 kms. secondary 
(expected) 

Persons resiged working in 
Medical Record Departmeo.t of 
Central Government U08pital8 

51;.35. SHRI KAMAL NATH 
JHA: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state 

(a) whether Governmell tare 
awar~ that 50me senior persons 
working in Medic? I Record De-
partments of the Central Go. 
vernment Hospitals have left their 
jobs simply because there are no 
pr('motional avenues for them and 
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also because their status is not re-
cognised; 

lb) irso, the number of such 
penons who left their jobs during 
the last three years; 

(c) whether the importance of 
the Medical Record Science essen-
tial for care of th~ pati~nts and also 
for Medical R~search in hospitals 
is duly recognis~d; 

(d) whether it is also a fact that 
tt ere are separate advisers/cells 
for all other Sciences except for 
Health/Medical Research Sciences; 
a,nd 

Ie) what remedial measures are 
oontemplated to improve t~~ Heal!h 
Record Service cOnditions In 
Government hospitals and to 
check the aforementioned loss of 
experienced Innds ? 

THE MINISTER OF STATE 
INTHE MINISTRY OF HEALTH 
AND FAMILY WELFARE 
(SHRI NIHAR RANJAN 
LASKAR): (a) Accordin/! to the 
information available with the 
Government tpere are no such 
instances. 

(b) Does not arise. 

ec) Yes. 

(d) Yes. 

ee) The Health Record Service 
cond:tic-ns in Grvernment Hospitals 
are on the whole satisfactory. 

AgreelDeDts bet weft! ladia aad. 
UgaDda 

5"36. SHRI H. N. NANJE 
GOWDA: WIll the Minister of 
EXTERNAL AFFAIRS be pleased 
to state. 

(a) whether India and Uganda 
have signed four agreements which 

will institutionalise their eco-
nonut and technIcal cooperation 
and boost bilateral trade; 

(b) if so, the m~in features 
of the agreemel" t; and 

tc) whether Indian Govemment 
have agreed in principle to provide 
additional credit for technical co-
operation and export of Indian 
capital goods to Uganda ? 

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V. 
NARASIMHA RAO): {a) India and 
Uganda have signed agreements 
on : 

(i) Economic & Technical Co-
operation; 

(ii) Trade; 
I iii) Cultural Coope; tion; and 

(iv) A Memonndum of Under-
standing on Cooperation in 
Agriculture. 

(b) li) The Economic & Tech-
nical Cooperation Agreement was 
signed on 24- I i -f! I and is villid for 
five years. Tl e agreemen t covers 
cooperation in the fields of Industry, 
Communications, Transport, Agri-
culture. Additionally, the agree-
ment spells out mutual obliga-
tions in regard to the exchange 
of technical personnel, deputation 
of experts, provision of training 
facili ties etc. 

(ii) The Trade Agr~ement was 
signed on 24-11-81 \~ith an initial 
validity of 2 years and renewable 
by periods upto 2 years at a time. 
The agreement provides tor the 
most favoured Nation~treatment in 
respect of all mutual commercial 
relations, and with mutual pay-
ments to be settled in free foreign 
exchange. 

(iii) The Cultural agreement 
signed on. 24-11-1981, provides for 
cooperatiOJ1 in Educational & 
Cultural matters. 




